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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Firry-THIRD REPORT

SHRI BHALJIBHAI PARMAR:
(Dohad): 1 Leg to move:

“That this House do agree with
the Fifty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 26th August, 1969."

MR. CHAIRMAN: The question is:

“That this Houge do agree with
the Fifty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presepted to the
House on the 26th August, 1969."

The motion was adopted.

15 hrs.

RESOLUTION RE: NATIONALISA-
TION OF FOREIGN T1RADE( GENE-
RAL INSURANCE ETC.—Contd.
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SHRI S. R. DAMANI (Sholapur):
Myr. Chairmay: Sir, I oppose the re-

solution moved by the hon. lady
Member,
MR, CHAIRMAN: Order please.

Therz is too much noise in the House.
Let ug listen to the hon. Member who
is speaking.

SHRI S. R. DAMANI: Sir, the hon.
lady Member herself is an economist.
She has also experience of working
in the Economic Ministry and as such
she should have given the reasons how
the country, how the common man,
how the public are going to ba bene-
fited by the nationalisation of sp many
items, I have very carefully read the
resclution and I could not find any
reasonable ground to think that it is
gcing to benefit the country. On the
confrary, according to me, it is golng
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to damage the country. It is not going
to benefit the common man or the
public or any person concerned in
that.

SHRI SHEO NARAIN: You are in
the Socialist Forum.

SHRI 8. B DAMANI: Our Govern-
ment has accedied mixed econcusy
after careful coasideration and in the
last few years we see that that policy
has paid rich dividends. Our govern-
ment ard our peopls are  thinking
more and more in the interest; of
increasing the national prouctivity.
But merely by nationalisation, the
purpose is not going to be served and
as such I think that this ig a very
=erious matter and I do not agree
with the hon. lady Member wl:io has
moved this resolution.

Secondly cur country is a developing
country. We have developed to a
great extent but we have yet to deve-
lop more. Still we require 3o many
items. QOur imporis are higher aud our
exports are lower. We have to in-
crease cur exports so that our revanue
and our finances mav improve. These
are the problems which should be
looked after,

As far ag imports are concerned, 1
think Government is channelising
more and more items of imports
through STC, MMTC and other agen-
cies. More and more items are being

. imported through governmental agen-
cies and there are very few items
which are imported by private parties.

So far as imports are concerned,
Government is gradually channelising
them through governmental agencies.
Recently they have decided to import
jndustrial raw material through gov-
ernmental agencies. They have laid
down a policy in this regard.

Regarding exports. would say that
exports is a very difficult thing; it is
not an easy thing. We are exporting
hundreds and thousands of items te
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diferent countries. But how can ex
ports be handled oy o few Dersons
through nationalisation. It requires
knowledge and experience in every
respsct, It is a specialised subject
and requires more specialised know-
ledge and experience for that,

The country has ncw become after
sp many ‘'years surplus in the matter
ol foreign trade and the advers ba-
lance of trade has been wiped out and
reduced considerably. In April 1969
we had chall :urolus of trade balance
of 760 crores ajainst the deficit of 91
crores in 1968 and 194 crores in 1967.
In the first half of the year there is a
sinall deficit of 79 crores against last
vear's figure of 440 crores and 560
crores in 1967. Our exports are de-
veioping and i' should be appreciated
that should no. be disturbed. We will
become self-sufficient soon and w:
should continue the present system
[ir developing the country and in-
creasing our exports.

Lastly T will say one word about
the stezl industry, This is very im-
rortant. As 1 said earlier the country
s followin; a mixcd economy. There
ave both publie sectar and private see-
tor steel mills. Steel mills in the pri-
vate sector are doinz much better and
their results are much better. We
should keep a competition bhetween
them and they should work comple-
mentary and supplementary to each
other. So far the policy adopted by
the Government is in the interest of
the country and it should be follow-
ed.

Sir, I oppose this Resclution.

SHR! SAMAR GUHA (Contai) :
This Resolution of Mre¢ Tarkeshwari
Sinha is almost a cha'lznge to the

new profession of socialism of those
persons who voted for Mr. Giri with
a free conscience. If this Resolution is
not accepted by the Congress party it
will amount to this that whatever
professions or big ideological slo-
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gans were raised during tne Presiden-
tial elections were nothing but ere
hoax. (Interruption). It was on the
basis of this display .of conscience on
Ehe part of many Congress members,
it was because their conscience was
rendered free, that it was supposed
that they were going to stand by the
great cause of secialism. If this is it
we take it that these people who were
guided by their free conscience were
actuateq by a sense or standard of
ordinary political morality, in each
and every step further, we should find
4 corresponding reaction op their
part._ But if it is just a case of filing
nomination of one candidate, sup-
porting nomination of that candidate
and then doing many things which
are _just the reverse of that, it will be
an instance political immorality. If
ﬂw;r did that, what would be the re-
action or impact in the country? It
was thought that those people who
led the revolt, Shrimati Indira
Gandhi and her supporters, those free
votgrs, were 1n revalt against status-
quo_:sm, against conservatism, against
capitalism. Those who are not in the
Congress, those who stang for sociali-
em and for the liberation of our
suffering humanity looked upon this
as a confliet from whirh would
emerge a new force representing the
urges and aspirations of the reople
force which would become revolu-
tionary and which would identify it-
self with the ideal of socialism, The
revolt of the Prime Minister and her
followers during Presidential  elec-
tiorie was identified with this urge.

Now it is challenge to the Prime
Minister, it is a challenge to those
Congressmen who acted with a free
conscience to show  whether they
actually and really meant it ¢p it
was only a political hoax.? Whather
it is powerism or whethe- it was real-
ly meant as a pursu't of the path of a
socia] revolu'ion.? That is the chal-
lenge facing them in their attitude to
this Resolutijon.
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Either the Prime Minister and her
supporterg inside the Congress should
pursuye the socialist programme and
demonstrate it by their action or they
should plead guilty to political im-
morality and powerism. This morning
there was a lot of talk about the
Naxalite activities, What is the root
cause of the activities of these ad-
venturists, antinational people who
have got hold of the grievances of
people and can rouse them, the in-
nocent agriculturists and our younger
generation? The root cause is the
poverty and frustration and economic
discontent of the people. They take
advantage of the poverty, frustratiom
and discontent of these people and
exploit them. Although the Congress
in our freedom struggle roused the
aspiration of the people, although
they created the hope that a new
India will emerge out of our struggle,
we now see what a big hoax it has
proved to be. These Naxalite activi-
ties cannot be curbed by penal mea-
sures, nor by shooting but only by a
comprehensive socialist p-ogramme
and a socialist revolution ushered in
without delay. This alone can 'meet
the challenge of the WNaxalite,
Pekingites or Muskovites, This is a
challeng- to all those who believe in
the concept of Indian socialism,

The proof of the pudding is in the
eating. This Resolution is a test of
the socialist pretentions of the free
voters, the socialist conscience of those
who rose in revolt. They will be
judged by whether they accept this
Resolution or not . On this will
depend whether they really believe
in and want to act in pursuance of
socialism or are just propagandists of
a free conscience for the sake of
power politics.

A new force has emerged in our
policy, It is in spite of Mrs. Gandhi, it
is in spite of tho Syndicate. It is the
product of an inne- conflict within
the Congress. This new force, is a
tremendous iorce, a force like a tidal
bore, which has been released In tne
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whole of India. Unless you move
ahead with the speed of the tidal bore,
the tidal bore will consume you and
drown you into oblivion.

I warp the House that the time has
come for a real polarisation. T warn
those inside the Congress that, if they
really belive in socialism, let those
who have been dublel as the Syndicate
people—I do not know what they
mean by Syndicale—the liberal capi-
talists, the conservations, the status
quoists from within the Congress or
without the Congress, unite an' form
one Conservative Party. The socialists
within and without the Corgress
should unite and form one single con-
colidation of a Socialist Party for
effecting early social revolution in
India, The time has also come for
those who profess the Peking ideology
or the Moscow ideology or the ideo-
logy of Commuunist totalitarianism in
g=r.era! to unite. The time has come
when there should be polarisation in
India. The Consorvalive Party, the
Sccialist Party and the Communist
Tarty will compete with each other
and ask the people to follow the path
of real social revolution in the way
the peenle of India want,

Netaji Sublies Chandra Bose in his

book “Indian Struggle.” in th:» last
chapter, “Glimp:es of the Fuiure”,
wrote that the weakness inside the

Congress was that it always compro-
miseq with the interests of the pea-
sants and the landlords, of the
workers and the capitalists, of the
upper class and the lower class. This
conflict and eantradiction irside the
Congress has now exploded, And it
has now been temporarily patched up.
Those who feel that by patching up
they will be able to ride cver
powerism 2re mistaken. This exple-
sion has started a process of chain re-
actions, nne after the other. nMcie ex-

plosive  shot. will be fired. This
patching up is jist 2 femporary pas-
sing phase. Unless and until they

know the t emendous foree of socia-
ist urge which they have released and
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unlegs they can fulfil its aspiration
the doomsday is {or themn; the Nemesis
will not spare them.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): Sir, it is well-
known to the House that it is the
broad objective of the Government to
schieve a socialist society in the
country. That, in fact, js one of the
accepted principles and in the past,
Government have taken several rea-
sures; in this direction. Public owner-
ship ang control of the commanding
heights of national economy are sCme
of the aspects of the new social crder
which we are trying to build up in
thic country. Already through the
various industria] policy resolutions
angd other concrete policies, we have
built up in the country a commend-
able infrastructure which can take
us on the path to socialism. Not aly
that, We have built in this country a
very formidable infrastructure, which
has given ug confidence as far as
defence and defence production are
concerned. We have also taken steps
to see that pot only in the mining
sector but in the industrial sector ziso,
wherever private capita]l cannot flow
to build up new and bigger projects,
Government has taken upon itself the
responsibility of building such pro-
jects. It is in view of this policy that
we have embarked upon a programme
of launching all new steel plants in
the public sector. Ouy Industrial
Policy Resolution clearly stated that
any new steel factory would come
only in the public sector and TISCO
and ISCO woull be allowed only
nominal expansion, if they wished to
do so. Yet, even though they were
allowed nominal expansion, un ac-
count of many factors we have seen
that they have not been able to do so
and it has falien on government to
build steel plants in the public sector
alone, Bokaro, one of the giant
stee]l projects in the public sector, is
coming up.

From this point of wview, we have
marched even ahead of the ten-
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point programme. In the ten-point
programme mentioned by the hon.
lady Member, one is the social r.oatrol
of banking institutions, We have now
marched much ahead and we have
taken step: which have left behind
socis] contrg] completely out of date.
I1 is in this view that after the na-

tionalisation of banks the Prime
Minister stated:
‘“Financial institutions  are

among the most important insii-
iutions that any society has at its
command for the achievement of
social and economic objectives.

It is jn recognition of this fact
that we nationalised life in-
surance business and the then

Imperial] Bank of India over a
decade ago. We have also set
up in the public sector other in-
stitutions for the provision of
madium and longterm finance to
industry and agriculture.
Nationalisation of major binks is
a significatnl step in the process
of public control over the princi-
pal institutions for the mobiliza-
tion of peoples’ savings and cana-
lising them towards productive
purposes,”

1 would like io restrain imyself
from the varvious controversies, But I
would like to say that when 1kis
House was passing the Bank Na-
tionalifation Act and almost the whole
House was with us, at that ‘ime the
hon. Member, who should have been
the first to vote for it, was unfortuna-
tely not present in the House,

AN HON. MEMBER: She wag r.ot
well then

SHRI P. C, SETHI: I never wanted
to comment, but this is a fact..

SHRIMATI TARKESHWARI
SINHA (Barh): I wisp the hon.
Minister should really make some
responsible remarks, Sp many times,
questions are asked here why  his

Minister is not present here. Now
when members of his own Treasury
Benches are not present here why
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should he “ndilge in those reme 1s
which may not be apj 'icable 0 m:ch
to me as to members ¢f his own Trea-
sury Benches?

MR. CHAIRMAN: “he hop, Ifem-
ber can say all these things when she
gets the chance,

SHRIMATI ~ - TARKESHWARI
SINHA: While reciving o the debate
cn the resolution, by indulging in
suck remarks, I think he is taking
rway the importance and seriousness
3" the re:olution. Now the members
of his own treasury benches ars not
present here. Is he goinz io clarify
why they are not present here before
he asks me why I was not preSent
ihen?

SHRI P. C. SETHI: As I said in the
very beginning, I am speaking with
restraint, I am not going intg all
those personal questions. When real-
ly radical and progressive steps  are
being taken, when we are ushering in
the dawn of the dav. then frving to
steal the show Yv putting up a more
radical approach to the whole ques-
tion, about that 1 was onlv trying
to explain that if one is sincere to the
objectives and wnrofessions which one
proclaims, one should also act
cording to them. It is only from this
point of view that I mentionsd that
incident. I never wanted to offend ‘he
hon. Lady Member. I only wanted to
show that one of the points of the
ten-point programme, namely. social
conirol of banks, we have left that
behind and marched forward., But, at
the same time. I would like to say
that the Prirme Minister also remark-
ed that this is not an attempt to
transfer resources which are already
employed productively to other
sectors.

Having said this, I  would liks to
examine the various points put forth
by the hon. lady Member ihrough
this Resolution, She has asked for
nationalisation of foreign trade,
nationalisation of general insurance,
nationalisation of the steel industry,
taking over of all foreign invesiments
in India, fixing of ceiling on  urban
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property and eradication of black

money through demonetisation.

As far as the guestion of nationali-
sation of foreign trade is concerned,

it is practical to see how things are
moving in that direction. The Prime
Minister jn  this connection had
said:—

“While it may not be practical
to nationalise all import and ex-
port, can we nuot consider the
nationalisation of the import of
raw materials? This would make
collective bargaining possible and
might get us better prices.”

Now, as far as imports are concern-
ed recently the Ministry of Foreign
Trade has taken the decision that
most of the raw materials which were
being imported even by  private
parties would be channelised through
the STC or the MMTC, whatever the
case may be. That has already been
announced. But besides this 1 would
also like to say that as far as com-
modity-wise State trading in imports
ang exports is concerned, exports by

the STC or the MMTC and other
manufatecuring undertakings of the
Central Government were of the

order of Rs. 114.98 crores in 1966-67,
Rs, 139.02 crores in 1967-68 and Rs.
199.21 crores in  1968-69. Therefore,
even in the case of exports the
amount is amounting up and from Rs,
114 crores in the year 1966-687 we
have almost reacheq the figure of
more than Rs. 200 crdres now.

SHRI JYOTIRMOY BASU: (IXa-
mond Harbour): What percentage
does it represent of the total exports?

SHRI P. C. SETHI: 1 will come to
it.

SHRI JYOTIRMOY BASU:
more than 5 per cent.

Not

SHRI P. C. SETHI: As far as the
export trade is concerned, we would
also have to appreciate that export
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trade is a trade where we are not in

a position to lose any foreign ex-

change. It would not be in the inter-
est of the country. :
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Therefore, as far as export trade is
concerned, while having our objec-
tives in view, we wil] have to move
with caution and with a sense so that
the extremely difficult situation  of
foreign exchange is not further ag-
grava‘ted, Keeping this point in
view, certainly we are moving in a
direction whereby the public sector
companies are exporting more and
more and we would like it to be step-
Ped up further, But, at the same
time, we would not lose sight of the
fact that we cannot take 2 position or
a situation where our foreign
change resources and earning
depleted,

ex-
are

In the case of imports, 1 would like
to point out that imports of STC and
MMTC were Rs. 53.43 crores in 1966-
67, Rs. 144.63 crores in !967-68 and Rs.
137.34 crores in !6i58-6).  Apart from
this, [ would like to mention that
about 20 per cent of the total imports
are in the form of foodgrains which
are completely done by the Govern-
ment jtself. And, including other Gov-
ernment imports about 60 per cent of

the total imports is already in the
public sector. By the recent deci-
sion which has been taken by the

Ministry of Foreign -Trade this per-
centage is bound to go up.

As far as export is concerned, I
do not have the real break-up and
the percentage with me, but I would
only like to point out that even in the
case of export, our exporl figures
through public sector companies are
going up and it would definitely be
our Objective tp increase the exports

also more through public sector
companies. We have alrezdy taken
steps; for example, apart frem

the STC and the MMTC, steel, which
is being exported from Hindustan
Steel, is being directly exported by
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Hindustan Steel itself and we are not
allowing it to be done more through
the private sector. Therefore we are
taking steps in this direction.

Therefore keeping the broad natiom.ll
good in view, we shall move in this

direction so that as far as imports
are concerned, gradually we may
completely ‘ake them over. We have

already started in the direction of
raw materials import. But as far as
exports are concerned, I would beg
of the House to consider that we are
already facing a difficult foreign ex-
change situation and we would not
like to embark upon this programme
as a result of which we may comple-
tely be in a more depleted positicn.

As far as the nationalisation of the
steel industry is conecerned, I  would
like to draw the attention of the hon.
Member to the Industrial Policy Re-
solution bf 1948 and 1956. Apart from
this, 1 have gone through the 10-point
programme of which a mention has
been made by the hon. Member. No-
where in the 10 point programme a
mention has been made about the
nationalisation of steel industry.
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As far as the sleel industry is cou-
cerned, 1 would like to draw the at-
tention of the hon. House to this fact
that the Industrial Policy Resolution
of 1956 clearly stipulales that our
general policy is to expand the public
sector in strategic and key areas by
setting up new capacities and not to
fritter away our resources in nationa-
lising all these old private companies
where heavy compensation is involved
and where the profits are dwindling.
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I would like to point out, ag far as
the profits are concerned, the Indian
Iron & Steel Co. was having a profit of
Rs. 5.50 crores in 1865-66 and it came
down to 0.81 crores ip 1967-68 and,
last year, they were inm a position
where dividend had almost come down
to a negligible extent. As far as the
Tata Iron & Steel Co, is concerned,
they were having a profit of Rs. 10.45
crores in 1965-66 and it came down 10
Rs, 5.8 crores in 1967-68, Therecfore,
instead of frittering away our re-
sources in nationalising these two >ld
companies, T would only beg of the
House to consider whether it would
not be more useful and beneficial] 1o
invest money in the setting up of new
units jn the public sector.

‘We have already started our pro-
gramme of building up Bokaro Steel
Plant. There are already  more
demands in the country, There are
other areas which are demanding the
establishment of the steel industry.
Dispersal of the steel industry is ab-
solutely necessary. The entire steel
industry is at present, situated in cre
particular zone and, therefore, dis-
persa]l of the steel industry in certain
areas, for example, in Goa, in Mysore,
in Bastar and in other areas, is abso-
lutely necessary. Therefore, instead of
frittering away our resources in pay-
ing compensation to these old units,
it will be more usefu] and be:n:ficial
to have more new units in the public
sector for which  there is more
demand. There is a demand from
almost every State. For example, in
Tamj] Nadu, there is a demand from
the Salem district that they should
have a steel factory, it may be a
small alloy steel factory to start with.
But there is a demand. There is a de-
mand from Andhra Pradesh; there is
a demand from Mysore; there iz a
demand from Goa and all that Con-
sidering all these things, it would net
be a prudent policy to fritter away
the resources in the nationalising of
these two old units which are show-
ing dwindling profits. Thereore, 1
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would request the hon. Member to
consider her proposal in the light of
the position I have explained.

s far as the fixing of ceiling on
urban_ propetry is concerned, 1 would
like to say that we have already said
both in this House and in the other
House that it is under active con-
sideration of the Government, It is
difficult for me to say how much
time it will take. We -would certain
ly try to expedite this Programme.
This has very many facts. For ex-
ample, 1 would like tp say that in the
rura] areas. we have got a ceiling only
on the holdings of the land. Now,
coming to the urbap areas, we will
have to take into consideration whe-
ther it should be a ceiling anly on

the household property or on the
acquisition of new lands which are
coming round the cities, which are
being acquired by the persons who

can afford to buy them and who are
making huge money out of that, Shall
we alsp take intg consideration the
holdings in the form of
in the form of other things? Because
the moment we decide that there
should be a limit on the possession of
houses, it is likely that the entire pro-
perty in the form of houses may be
transferred to some other type of
property. Therefore, it is pot such
an easy matter and it is not as if
a ceiling on the holdings in the rural
area is being considered. This will
have to be gxamined from all its as-
pects and from all points of view s0
that the ceiling oo urban property
comes in such a manner that the
object of the Government is fulfilled.

Then, there is another aspect ip m-
posing a ceiling on the urban proper-
ty. For example, by telling ‘hat this
man can be allowed to hold only this
amount of property, how shal] we take
away the remaining property? Will it
be the same process we followad in
the case of nationalisation of hanks?
We are going into an arena where it
will be difficult 1o fulfil the objectives.
Therefore. we will have to devise
methods where the evaluation of the
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properly is done properly, valuers
are appointed and they do their work
correctly and we will have to devise
measures so that whatever extira is
left, that can be mopped up through
taxation measures. Various legal
points will be mopped forth when we
impose a tax. It may be of any per-
centage, Then whether legally it will
be a constitutional tax or whether it
will be declareq invalid—all these as-
pects of imposing a ceiling on urban
property wil] have to be taken into
consideration.

We have already said both in this
Houge as wel! as in the other House
that it is the declared policy of the
Government that a ceiling on urban
property is being considered and we
shal] come. forwarq before the House
when it is finalised.

‘Then there is the question of
nationalisation of general insurance.
Now 1 would certainly like to say that
as far as natlonalisation of general
insurance is concerned, it is one of the
points in the ten-point programme
and to that extent there is no denying
this point. I would request the
House to consider whether this mea-
sure requires a lop priority as com-
pared to other things. For example,
we will have to see that as far as
funds available for investment in the
general insurance is concerned, it is
about Rs. 50 crores apart from Rs. 10
crores which are already invasted in
governrment securities. This is in
contrast with Life Insurance which
was nationalised with an investment
of Rs. 1000 crores and with an annual
increase of Rs. 100 crores while the
annual increase in general insurance
is only Rs. 5 crores and the profits in
the general insurance after ilaxation
are only in the range of Rs. 3-4 crores.
Therefore, the Government brought
a legislation before the House ang it
was passed in 1988 anq it has come in.
to force from 1st  June 1969, This
policy measure was adopted by this
very House. This policy measure with
regard to the control of general in-
surance has come into force [rom 1st
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June 1969. ‘Therefore, I would only
request the hon, House let us look in-
to this object of social control over
general insurance. There are other
questions also as far as general in-
surance is concerned, [ am not at
the moment trying to say that we are
against the question of nationalisation
of general insurance. What I am
trying to say is that compared to the
nationalisation of life insurance, ihe
problem of general insurance is that
its profits are also low comparatively
and that it involves a lot of litigation.
I would like to give it comparatively
a lower priority. I am not at the
moment trying to say that we are
against the question of nationalisation
of general insurance, 1 am only lry-
ing to say that the measures which v-e
have recently adopted have come into
force from 1st June 1969 Let us
wait and after some time if we feel
that they are not coming up to our ex-
pectations, certainiy it %z one of our
points of the ten-point programme
and it is one of our policy deeisions.

Therefore, I am only trying to say
that as far as this question is con-
cerned this is compartively at a low
priority.

About the nationalisation of foreign
trade, ] have already dealt with that
question.

As far as taking over of foreign in-
‘vestment in India is concerned, the
taking over of foreign investment
would invelve a huge compensation.
The present figure of foreign invest-
ment might be Rs. 1,000 crores. Some
of these investments are very valuable
to our economy and they develop our
economy in various schemes in our
engineering, metallurgical and other
industries. There are certain indus-
tries where we require plant and equip-
ments and machinery from foreign
countries and the know-how is not
available within the country. There
are certain investments which took
place before independenence which
may not be in consonance with the
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policy declared now. That is why
the policy of the Government is to
restrict the inflow of foreign capital.
We are moving in that direction, in
respect of import of technical know-
how, machinery and other things. It
is now the declared policy of Gov-
ernment that to the extent possible

we should develop even technical
know-how within the country. We
should not depend for technical

know how on foreign countries espe-
cially in certain projects where there
is a possibility of repetition. Of
course technical know how is not a
thing where we can close the door of
the country for all time to come. If
there are new inventions, certain in-
ventions outside the country, and if
we can't develop them, to that ex-
tent we shall have to keep the door
open so that we can march along
with the progress of the other coun-
ries and to the extent possible we

. shall try to develop not only know-how

in our country, not only technical
know-how but other capacities in the
engineering sector, in the industrial
sector, etc. So. as far as foreign in-
vestment policy is concerned it is the
declared policy of the Government
that we do not allow inflow of fore-
ign capital for any projects which
are not of nationa] importance or
which are not in priority sector, or
for .which know-how is available
within the country.

Therefore, as far as our policy with
regard to taking over of foreign in-
vestment in India is concerned, I
have just now said that this is a
thing which requires huge invest-
ment,

Regarding the nationalisation of oil
companies, 1 wish to say this. We had
negotiations with these pil compa-
nies. On account of that the terms
are already reduced very consider-
ably. This is a question which Is
constantly being kept in view,

We will have to take into consl-
deration whatever is more beneflelal
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10 the country and we will have 1o
review or revise the same and take
whatever action is necessary when
the situatiom demands, and we shall
move in that direction; but for the
time being 1 would only plead that
it would not be a prudent policy to
fritter away resources in acquisition
of properties where we will have to
pay very huge compensation—mmte
than Re. 1,000 crores. Therefore, this
is the position with regard to that
matter,

16 hrs.

As far as eradication of black money
through demonetisation is concerned,
many a time during the current ses-
sion in this House and in the other,
questions have been asked. We have
explained it very clearly that demo-
netisation is pot going tg solve the
problem. Our experience s tu the
contrary. Even in 1966 when demo-
netisation took place, out of Rs. 138.0
crores of currency, Rs. 136.8 crores
were exchanged and only Rs, 1.2
crores did not come for exchange.
This time the problem is quite huge.
For example, if we demonetise 100-
rupee notes, it is 45 per cent of the
total currency in circulation. and from
that point of view. it is not going to
help.

It is also not necessary that black
money should be with people in the

form of currency notes, It might
have been transformed into house
property, it is likely to have been
transformed into jewellery or agri-

cultural investments., Therefore, black
money is not going to be taken away
only by demonetisation.

We have already taken measures to
see that black money is eradicated.
That is why we have been amending
our taxation laws, that is why we are
bringing in more heavy penalties, for
avoidance of tax and for evasion of
tax. It is not only the amount of tax
avoided due to which a penalty is
imposed but the quantum of wealth
not declared is taken into account and
there is even 100 per cent and 200
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per cent penalty imposed. Even in the
case of income-tax, it is not only the
tax avoided on which there is a penal-
ty, but the amount of money on which
tax had beecn evaded draws a penal-
ty—100 per cent. These penalties are
being made more stringent. Not only
that. Orders have been issued that
where there are infringements of the
rules, wherever evasion takes places
and wherever prosecution are pos-
sible, all such cases should be prose-
cuted. Therefore, we are trying to
have more stringent measures even
in this direction so that black money
is' not created. We are moving in
that direction. Hence demonetisation
is not the solution,
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SHRI P. C. SETHI: If currency
which is not legal currency is found
enywhere, we have got our vigilance
units. We have created a special unit
in the police also and the State Gov-
ernments are to help us. To the ex-
tent possible, we try to cateh it. It
the hon. member could pass on any
definite information he has, we would
certainly take action with prompt-
ness,

In conclusion, I would say these
are certainly measures which the hon.
lady Member has suggested. 1 have
explained Government's policy with
regard to them. 1 have not tried to
show that we are against them. But
it is not possible to undertake all
these measures together as worded
in a comprehensive Resolution. These
are measures which are already part
of the accepted policies and program-
mes of Government. Of course, there
are certain difficulties which I have
explained, in regard to the time and
the manner of taking a gecision. For
example, 1 cannot tomorrow announce
demonetisation because Shrimati Tar-
keshwarj Sinha's Resolution says so.
That is not possible.
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All these are good and laudable ob-
jectives. We are thankful to her for
drawing Government's and the Hou-
se's attention to them. These are al-
ready under active consideration of
Government; not only that, we have
taken far-reaching decisions with re-
gard to many of them.

Therefore, it would not be proper
for the hon. lady Member to pursue
the Resolution. She has drawn our
attention to it and she has highlight-
ed the subject. That is quite enough.
1 would urge upon her to withdraw
the Resolution.

SHRIMATI TARKESHWARI SINHA
{Barh): I have listened very carefuliy
to the speech of the hon. Minister. If

these objectives had come before the.

House or before the Government only
recently, I would have taken the
words of the hon. Minister. Thep I
would have understood that these
things cannot be done immediately
and accepted his advice. I would re-
mind him that as early as 1931, in the
Karachi Congress, the Congress itself
decided tp fix a ceiling not only on
urban property but on individual in-
comes. That resolution said in black
and white that individual income is
to be lowered by stages to 20 times
the nation’s minimum. It was also
sajd that the State should control key
industries and services—mark the
words—key industries and services.
The spirit of this resolution was re-
iterated, as the hon. minister himself
said, in 1948 and again in 1956. Then
came the famous 10 point programme
of the Congress Working Committe

which was endorsed by the AICC
with the additional item of privy
purse abolition. Since a discussion on
privy purse abolition has taken place.
I would like to read a letter which I
wrote to the Prime Minister and her
reply to it. I think the hon. minist-
er's words do not show the same ur-
gency reflected in the Prime Minister's
letter and in her expressions day in
and day out inside the Parliament and
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outside. I wrote to the Prime Minis-
ter:

“I received your letter dated
26th July about the implementa-
tion of the AICC Resolution on
the abolition of Privy Purses.
You have mentioned about prio~
rities ang timings. Should one
presume that 2 year old resolu-
tion of the AICC will have to wait
though more than 100 members
of the party had asked for im-
mediate irmplementation.

118 mebers of the party had
for immediate imp'ementation.

asked

SHRI P. C. SETHI: 1 have not
touched that subject bezause it is not
part of your resolution.

SHRIMATI TARKESHWARI SINHA:
I am talking about the 10 point re-
solution. T wrote to the Prime Minis-
ter:

“Should one

bresume  that 2
year old resolution of the AICC
will have to wait thougn  more

than 100 members of the party
had asked for ithmediate imple-
mentation? Now I would like to
know what exactly you wish us
to do...."”

because on that day a resolution on

abolition of privy purses was put on

the agenda for discussien in this House.
The Prime Minister replied thus:

“There is no question of delay-
ing the implementation of our
decision to abolish privy purses.
As you perhaps know, Morarjibhai
had undertaken to hold talks with
representatives of the Princes in
an effort to persuade them to
voluntarily accept the Home
Ministry's scheme for the termi-
nation of privy purses. We have
now to consider urgent steps not
only to implement this "decision
but all such policy decislons of
the Party.”
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May I ask the hon. minister and the
Prime Minizter are the decisions taken
by the Congress 1 14:l new cecisions
Are the decisions taken in 1886 new
decisions? Are the decisions contained
in the 10 point programme adopted
two years ago new decisions? What
kind of new decisions is the minister
referring to? What is the part of the
resolution which I have put in this
programme? 1 would like to read them

for the bhenefit of this House.
One is rationalisauon of for-
reign trade, general insurance
and steel  induslry. MNationali-

sation of foreign trade is a part of
the ten-point programme, It has been
clearly mentioned that as a phased
programme the State taking over of
the foreign trade has to be brought
out. I would have expected of the
Minister to come out with a clear-cut
categorica] announcement that the
principle of this Resolution js accept-
ed and that a phased programme of
taking over of the foreign trade
would be followed. It has been rei-
terated even by the Prime Minister
by saying that we would start taking
over of the raw material. Does the
Minister's statement indicate that any
positive steps have been taken to take
over even the import of the raw ma-
terials? What is the use of talking of
platitudes? After you have raised the
hopes of the country to that extent.
the country is not going to accept this
talk of platitude.

Coming to general insurance, I had
been in the Ministry of Finance for
a long time to understand the intri-
cacies of general insurance....(In-
terruptions) Let me give my own un-
derstanding of it. Regarding the na-
tionalisation of general insurance, it
is a fact that general insurance has
been having so many abuses, and that
is why after seven davs of delibera-
tions of the Working Committee they
clearly stated that it should be done.
Thev were not all fools. Do we

con-
csider that the Prime Minister. who
was sitting there in the Workine

Committee, could not have come out
and said that this could not be done?
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Since that was not done, it 15 a
commitment of the Prime Minister

and the Finance Minister, Shri Mor-
arji Desai. I think Shri Morarji De-
sai was in the Government when this
commitment was made. This was a
decision made by the Prime Minister
and the Deputy Prime Minister who
were sitting in the Working Com-
mittee. Do we take it that at that
time they did not understand all the
intricacies? The hon. Minister, in-
stead of trying to explain this to the
House in this way, must go and ask
them why they accepted the propo-
sition of taking over of general in-
surance companies? Now, why ig it
that this kind of different analysis is
given?

Not only that. Who is going to
explain to the hon. Minister, who is
himself in the Finance Ministry, that
nationalisation of banks, as an isolat-
ed feature, has no relevancy? Here I
would like to quote what Dr. Hazare
has said: “if the objective of nation-
alisation has to be fulfilled, immedi-
ately a new budget has to be brought
forward" Here is a sensible man, who
understands economics, who knows
what he is talking about, suggesting
that 3 new budget has to be brought
forward. Why has he mentioned that?

Because he knows that the banks
provide only the working capital.
Supnose the Eirlas have an industry

worth Rs. 50 crores. They have to
take a licence under the licensing
policy. Then structural finance is pro-
vided by agencies like IFC or ICICI.
Then government allows foreign col-
laboration and the structural finance
ig provided by the foreign collabora-
tors and government stand guarantee
to those companies., Sometimes, gov-
ernment advances money, government
allows import licence, government al-
lows import of machinery, govern-
ment provides intevcst-fre. loans for
the running of the structural finance
of the industry, for plant and machi-
nery and for the import of raw mate-
rial. When they are all ready, then
these industries go to the banks for
arranging for working capital. Who
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does not know that the banks provide
only working capital?

It you do not change all these
things, if you do not re-arrange ihe
priorities, how is your nationalisation
of banks gomng to succeed? They are
taking money only for working capi-
ta] from the banks. Nobody is taking
money from the banks for the struc-
tura] financing of the industry. For
that they go to either TEC or ICICI.

Then, who is buying the blue ships
of Birlas, Singhanias and Tatas?
Their shareg are callej blue ships in
the stock market. Who buys them?
They are bought mostly by LIC and
similar organisations. But if ] float a
company, will the LIC buy shares of
my company? They will never buy
them. Will they under-write my
shares? No, they will never do that.
So, it is the big companies which get
facilities of under-writing: not small
companies,

I hope the hon. Minister now knows
that I know a little bit of my subject.
That is why Dr. Hazare has pointed
out that in order to make the nationa-
lisation of banks really effective, an
immediate budget has to be brought
forward. Here I would like ‘o re-
fer to the remarks made by the Chief
Minister of Madras, Shri Karunanidhi
that immediately a meeting of the
National Development Council must
be constituted because thig is a funda.
mental change of the economic struc-
ture and, therfore, their counse] and
their consultation must be available
to you.

Then, the Planning Commission
has to reorient the entire Plan, The
Plan has to be recast. You have ear-
marked the financial resources but
where arg the financial resources
available to divert from this resource
to that resource? Suppose, you have
created Rs. 200 crores worth of syn-
thetic fibre industry. 14 may be wilh
the Birlas, the Tatas and the Singha-
nias but the total productive capacity
of synthetic fibre—I am giving one
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example—has been created of Rs, 200
crores, Is it possible for you to keep
that starved? The industry has been
created; the production programme
has to go on. If you disturb the pro-
duction programme of these industries
the entire length of the economic
structure will be disturbed, the pro-
duction programme will be affected
creating further recession, unemploy-
ment, disturbances in the economic
horizon and the economic structure.

Therefore do not talk of bank
nationalisation in isolation, When you
talk of bank nationalisation in isola-

lation, there is mo sense of ur-
gency of what exactly you are
going to do even to make bank
nationalisation successful. It is all

right to talk of these things to school
children but do not talk of these
things to persons in the country who
understand this.

About ceiling on urban  property,
Planning Commission had suggested
that first of all you announce the de-
cision and, secondly, you have to
create a valuation machinery for
which you have to take certain steps.
What are the steps that are being
taken? May 1 know whether Govern-
ment has taken even one step or
whether the Planning Commission h:as
suggested even one step asking you to
create some machinery?

It is a fact that ceiling on urban
property is a complicated problem.
The valuation will take a very long
time, But if this is the kind of plati-
tudinous language that we use, the
machinery will never come into exis-
tence, at least not before five years
even if you announce the decision to-
day because it is a very difficult prob-
lem. Hundred and one cases will go
to the court and you will have to
trash it out. It is not so easy.

Therefore do not feed us on loly-
pops, if you really want to be serious
about the implementation of the
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socialist programme, I have not gone
beyond the ten-point programme. I
want the Congress Members to realise
that if they do not vote for this Re-
solution, they will not be able to stand
before the country. . . -(Interruption).
These are all points in the ten-point
programme.

Why have I taken up the nationali-

sation of foreign trade? It is be-
cause—it is not I but Dr. Myrdal and
Professor Galbraith, both, who have
sajd: —

“Unfortunately, the Govern-
ment does not realise that ad hoc
arrangements in all the three
Plans have been made for cxpan-
sion of the public sector and,
therefore, the structura] differen-
ces in the Indian economy are not
decisive.”

These are not my words these are
the words of Dr. Myrdal, who is nei-
ther a Communist nor a Cagpitalist,
and of Professor Galbraith who is
supposed tp be one of the leading eco-
nomic thinkers in this world.

Why have T moved this Resolution
for taking over foreign investments?
It is because—it is not I but Professor
Galbraith who savs—cone of fhe cause
for the growth of the private sector is
the foreign investment and the atti-
tude of the foreign investor in regard
to foreign investment vis-a-vis Indian
industry, because when you enter in-
to collaboration you have tc be con-
ditioned by the force of circumstances
and the conditions which a foreign
investor puts on your head which you
have to accept.

Moreover, why have I asked for the
State takeover of foreign investments?
T would like to confine my remarks to
the three basic industries—steel, oil
and pharmaceutical. To start with I
will insist that these three indusiries
should be nationalised. You know,
today the tea industry is facing a
strike. Then hon. Member sitting on
my right, Shri Basu, is an expert on
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lea. He knows tkit the tea industry
is incurring a loss of Rs. 30 lakhs a
day. Who is guing to compensate for
that loss? If they had been running so
efficiently, naturally, they would not
have created this kind of a situation
where the tea industry is facing a loss
of Rs. 30 lakhs a day. This is apart
from the fact that a hundred and one
times the Home Minister and his de-
puty have come before the House and
said that a lot of foreign interference
is going on in Assam and other strate-
gic areas, Now, many tea planters
are involved in this kind of subver-
sive activities. ‘Therefcre, this is
another reason why you chould
nationalise the tea industry.

Then, about the oil industry, every-
one knows that the oil is » very stra-
tegic material. Whg does not know
that? Thank God this country has not
to face many adversaries. But sup-
posing, tomorrow, our relationship
with American cartels, oil companies,
gets worsoned and thev start putting
Pressure on us, supposing our re-
lationship with those companies be-
comes go bad that they are in a situa-
tion to put pressure on us, what are
we going to do? It is a strategic in-
dustry, No Government would allow,
conscious of the fact that we are situ-
ated in a very vulnerable part of the
world, this kind of free foreign re-
sourcefulness to operate at a strategic
point of the econnmyv. It is not rea-
lised that they can make your life
immobile if they so desire. Fven if
they put pressure on you in the oil in-
dustry, they can paralyse your eco-
nomy completely, After all, do we
not know why the Chinese attacked
India? Do we not know why the Pak-
istanis attacked India? For the last
three years, the Prime Minister has
been saying that because of the Pakis-
tani war and because of the expen-
diture of Rs. 500 crores that we had to
incur to meet the challenges of the
Pakistani war our economy has not yet
started projecting as it should have.
Now, this is an industry which can
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immobilise you completely and para-
lyse the economy. You we pOt
thinking in !erms of nauonalisation of
the oil industry.

Apart from that, I would like 1o
tel! the Government that there are
lakhs and lakhs of petrol pumps in the
country. Onece you nationalise these
petrol pumps, those could be used
used for providing service io villages.
In the vilages to day, if I have to get
my tractor repaired, T have *o go 50
miles to get it repaired. I want all
these petrol pumps to be vsed as
service centres for repair of tractors,
for repair of pumps and for suppiy of
oil. When the Ameri;an cempanies
were trying to take over ‘narketing
facilities for fertiliser, they had a
plan that they would use petrol
pumps as Service centres, That is
how they were thinking of snreading
completely 1o the rural areas. I you
do not utilise such an instrument
which is available in your hands, it
will be a tragedy of the first order.
Therefore, I say, gil industry must be
nationalised.

Then, coming to pharmaceutical in-
dustry, I do not have to say to the
Mnister that the entire patent system.
the entire technique, the raw material
in the pharmaceutical industry and
the formulae of the pharmaceuticals
are in the hands of the f{oreigners.
Tomorrow, if they do not desire, they
would not supply you even one drop
of ‘medicine, what is going to happen
to so many lakhs and lakhs of patients
in the country? I know when you
started drafting' the Patents Bill—I
know it because I am very near lo the
levers of power—sp much pressure
was brought on you not to nationalise
the patents system but to relax it
The pharmaceutical industry was the
biggest culprit in this regard. There-
fore, 1 demand that the pharmaceuti-
cal industry  should also be
nationalised.
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I would not insist on total taking
over of the foreign investments. Bat
I would lik to te]] Mr. Damani who
is away that I do not talk with my
head off as he thinks tg be. I have
Benuinely felt about these things.
When you believe in a status Guo you
say, many things cannot be done, But
the Prime Minister herseil has insist-
ed that we want to break the status
quo and we want to catch the mond
of the country and that we have to
bring necessary changes for that.
That means we have to make struc-
tural changes in the Indian economy
to really make the Indian economy
fulfil all its objectives.

Another point that I would like to
make is about the urban property
ceiling. T am always reminded that
urban property ceiling is not the last

word. I would like to say that
this property ceiling should also
be  v'gorouslv pursued in the rural
areas so far as tithe land is con-
cerned. The other day, I was

reading an editorial in the Statesman
and in the Times of Indic. When
there wag lot of agitation in Andhra
Pradesh in Srikakulam district—it
appeared in the Statesman's editoria)
as also in the Times of India—that of
of land has passed from tribals to
non-tribals and from Harijans to non-
Herijans. I would like that the Gov-
ernment should regulate by law, a
complete legislation must be brought
forward whereby no land from the
tribal, passes into the hands of a non-
tribal and no Harijan land is taken
up by any private individual. The
Government must appoint a perman-
ent Commission to look after this pro-
blem of tribal lands going into the
hands of non-tribals and Harijan
lands going intg the hands of non-
Harijans. This Commission should
have a rotating fund. If the tribal
finds anv financial limitations, he goes
to the money-lender and that money
lender fleeces him. Here the Commis-
sion must come out and protect his
inferests.
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Sir, the Government should not only
impose a ceiling on the urban pro-
perty, but should ban the passing over
the land from the tribals and Harijans
1o non-tribals and non-Harijans.

Lastly, I would say a word about
the socialistic programmes and the new
dimensions and the commanding
heights and the hopes the¢ command-
ing heights have created with the na-
tionalisation of banks. I would say
that workers' participation should have
been there in gur public sector indus-
tries. I want the Government to come
out with a statement that to start with
workers' participation will be in all
the public sector industries. In the
Board of Directors of every public
sector industry, you must include a
representative of the Union of workers.

Lastly, I would like to say about
demonetisaticn.  The Government has
come out & number of times saying
that there is Rs. 4000 crores of black
money. The hon. Minister announced
about the black money going into
urban property and jeweliery. Then
the Gold Control Bill zame here. The
Gold Contro] Bill got completely d:lut-
ed. The Gold Control Act as it exists
in the country is in & diluted form.
It is a fact that I moved a resolution
in the AICC to abolish the Gold Con-
trol Act because the Act that existed
was neither living nor dead. There-
fore. I thought, let us consign the
emaciated and truncated Gold Control
Law to the Nigambodh Ghat. That is
why I moved that resoluticn. If the
Government was serious enough to
control the black money, I would have
insisted that they would have vigo-
rously pursued the Gold Control Act
in a much more vigorous manner than
even when it was originally introduc-
ed. The hon. Minister has nothing to
say about it. Even the hon. Minister
says that black money goes into the
urban property. That is why I say,
let us control the urban property. Let
us not really walk down with a sense
of pragmatism.

You have given compensation of
_Rs. 60 or 70 crores. If I had been in

(Res.)

your place, T would have done this.
41 per cent of Government..(Inter-
ruptions), If I would have been there
to implement this, I would have done
(Interruptions) Please listen to what
I have to say. You know that 41 per
cent of the shares of the banks taken
together belong to LIC and the Unit
Trust. It is only the question of 10
per cent of the shares for which com-
pensation may have to be given. It
would not have amounted to more
than Rs. 10 crores and 51 per rent of
the shares would have come into the
hands of the Government. Now yuu
did not do it. You have to pay com-
pensation of nearly Rs. 160 crores. If
you are so much bothered about com-
pensation, it ig not a problem. You
have abolished zamindari. We were
zamindars in Bihar. . Zamindari was
abolished and you were not bothered
about compensation. You could do
the same thing on the urban property.
Therefore, I said that in order to eradi-
cate black money, the only possibility
is this. (Interruptions).

SOME HON. MEMBERS—Rosz Inter-
Tuption).

MR. CHATRMAN: I would like the
hon. Lady AMember tu  conciuae  her
speech. She has already taken more
than 25 minutes. In a non-official
resolution it ig not possible to give
so much time. But I know the un-
usual situation and that is why I had
been a little indulgent.

SHRIMATI TARKESHWARI SINHA:
The only vray to curb black money
is to put ceiling on urban property
and also to demonetise the currency.
You have to democnetise the currency
today or tomor.ow or day after tomor-
row. You will have to do it one day.
You could have done it now. It
would have given much more fruit-
ful results now than if you do it
tomorrow or day after.

About the steel industry I would
like to say this. I am just winding
up. In the Indian Iron Rs. 2 crores
worth of shares have been taken over
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by Mr. Goenka. The entire control
of Indian Iron hag passed on to Mr.
Goenka from Mr. Biren Mukerjee. Is
it the interest of the public that you
serve? LIC was holding nearly Rs. 30
lakhs worth of ghares and the LIC
has let this tking happen. I raised
this matter earlier with the Finance
Minister. But nothing happened. By
this indirect help. Mr. Coenka has
cornered 3 rrores worth of shares. A
straight and honest way is to take
over these industries in the public
sector.

Then, one word I wish tp say to
my friends on my right the so-called
right communist party Members.
Their bonafides begins and ends with
Mrs. Indira Gandhi, Prime Minister of
India. I do not have to learn my
political convictions from them. We
have lived in public life through our
own convictions.

SHRI JYOTIRMOY BASU: Our
party's resolution ig very clear on the
subject. I would request the hon.
Lady Member to go through the reso-
lution which has clearly clarified our
stand. We have seen enough of
phoney socialism the congress profes-
Bes,

MR. CHAIRMAN: If the hon.
Member goes into a debate  across
the benches, she should be prepared
to receive back also. I am prepared
for all that from the Chair. It ig for
the Members to decide. But my diffi-
culty is, we are running short of time.
In non-official resolution 50 much time
is not taken. She hus already iaken
35 minutes.

I was very indulgent and conside-
rate to the hon. lady Member. She has
no reason to complain. But at least
there should be g limit somewhere.

SHRIMATI TARKESHWARI SINHA:
I am very grateful for the opportunity
you have given me because vou have
realised the urgency and importance
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of this Resolution. But when some hon.
Members say all the time when we
move a resolution that we are phoney,
and if something comes from  Mrs.
Gandhi they say that they wili issue
a mandate from their party to support
it, I have not been able to understand
this difference, If we are phoney, we
are all phoney. I do not have to take
the certificate of the hon. members to
my right. We have survived in India's
political life and we shall survive
through vur own convictions. not by
the certificate issued by hon. members
over there.

I am sorry to say that the hon. Mi-

nister's reply was not satisfactory.
We stand by ten-point  programme
of my Party and I would ask the

party members to support this Re-
lution I do not propose te withdraw
it,
wt wa fama . wamfr wgET
g HOT AT AT AT I E, AT AT OF HT
T qrET & H/Y7 71 £ ST H AT
for g ¥ s 2 fE s aETE T
HEATES o & A7 AZTATAI T F qTAT
TEATTEAT FT gFIY G F7 AT | 3A
TS 97 WY A1 ET

MR. CHAIRMAN: I am not gcing
to allow any forther discussion

SHRI P, C. SETHI: | have replied
to the points raised by the hon. lady
Member. With regard to the point she
raised about the ten-point programme,
I never said that we are against it.
She has tried to create confusion.

MR. CHAIRMAN: Shall I put any
amendment separately? Shri S. C.
Jha,

ot fora s w0 (et cawaf
wglzm, R WO wwHz 9x den
ffsm
MR. CHAIRMAN: Not at this stage.

Shall I put the amendment of Shri
S. C. Jha separately?
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SHRI SHIVA CHANDRA JHA: Yes.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): On a point of order. The
hon. lady member mentioned that tea
planters are in collaboration with
foreigners. I want to say that during
the Chinese aggression, they had given
their lives [or the sake of the coun-
try . ..

MR. CHAIRMAN: There is no point
of order. She should resume her seat
and listen to the Chair. She might
make use of another opportunity to
refute the allegation.

I will now put Amendment No. 1 of
Mr. Shiv Chandra Jha to the House.

SOME HON. MEMBERS: Please read
the amendment,

MR. CHAIRMAN: If members begin
to ask like that, it is very difficult for
the Chair. (Interruptions). It is no use
getting angry with the Chair,

SHRI MADHU LIMAYE: I will
quote precedents when  amendments
have been read out.

MR. CHAIRMAN: May be, but there
are more precedents of not reading it.
You cannot compel the Chair to do it.
The wusual practice is, it is not read
out.

ft 7y forma © & 90 7 FT @
g | ¥ faT #7 7@1 g | W EY q@Ar
Srgr AT Hagar . .. (maw) ..
F% W1 977 74T £ Tty AL I 2
f& wgr s

MR. CHAIRMAN: If it is a request;
it is a different matter. The only diffi-

Division No. 22]. AYES

Basu, Shri Jyotirmoy
Behera, Shri Baidhar
Bhagaban Das, Shri
Biswas, Shri J. M.
Chakrapani, Shri C. K.
Daschowdhury, Siiri B. Kk
Esthose, Shri P. F.
Gopalan, Shri P.
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culty is when I begin to read out one,
I will have to read out everything
else. If you are very particular [ will

read it out.
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The question is:
“That in the resolution,—

for “socialistic pattern of so-
ciety which is the declared policy
of the Government, necessary steps
such as (a) nationalisation of foreign
trade, general insurance and steel
industry; (b) taking over of all fore-
ign investment in India; (c) fixing
of ceiling on urban property; and
(d) eradication of black money
through demonetisation of the cur-
rency be taken by the Government
without any further delay"™

substitute—

“the goal of socialist society accept-
ed by Parliament the {fovernment
should nationalise General Insu-
rance and export-import trade with
Nepal and Communist countries
within six months and impose ceil-
ing on personal consumption at Rs.
1500/- per month had ceiling on ur-
ban property at Rs. 10 lakhs and na-
tionalise rest of the export-import
trade within one year from now.

This House further resolves that
the Government should alsp formulate
a phased, time-bond programme for
implementing other socialist mea-
sures."!

The Lok Sabha divided.

[16.4% hrs.

Jha, Shri Shiva Chandra
Limaye, Shri Madhu
Mandal, Shri B. P.
Menon, Shri Vishwanathg
Mishra, Shri Janeshwar
Modak, Shri B. K.
Molahu Prasad, Shri
Nihal Singh, Shri
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AYES

Paswan, Shri iedar
Patil, Shri N. R.
Ramji Ram, Shri

Ray, Shri Rabi

Roy, Shri Chittaranjan

Amat, Shri D.

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Barua, Shri R.

Bhagat, Shri B. R.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhatacharyya, Shri C. K.
Bhola Nath, Shri

Bist, Shri J. B. 8.

Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shrj Y. B.
Choudhary, Shri Valmiki
Damani, Shri 5. R.

Das, Shri N. T.

Dass, Shri C.

Deo, Shri K. P. Singh
Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Dinesh Singh, Shri
Dixit, Shrj G. C.

Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Ghosh, shri P. K.
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shrj Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri

NOES
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Sezhiyan, Shrj

Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar

Jena, Shri D, D.

Karan Singh, Dr.

Kasture, Shri A, S.

Katham, Shri B. N.

Kesri, Shri Sitaram

Khan, Shri Zulfiquar Ali
Kikar Singh, Shri

Kinder Lal, Shri

Krishna, Shri M. R.

Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Majhi, Shri M.

Malhotra, Shri Inderjit
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Menon, Shri Govinda
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Minimata, Shrimatj Agam Dass Guru

Mishra, Shri Bibhuti
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mulla, Shri A. N.

Naik, Shri G. C.

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwg Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shrj
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.

Pratap Singh, Shri
Parthasarathy, Shri

Patil, Shri S. D.

Poonacha, Shri C. M.
Pramanik, Shri J, N.
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Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T.
Ram Dhan, Shri
Ram Sewak, Shri
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Shri Muthya)
Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Rao, Shri V. Narasimha
Reddi, Shri G. S.
Reddy, Shrimati Sudha
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri
MR. CHAIRMAN: The result* of the
divisiom is Ayes: 2%; Noes: 145.

The motion was negatived
MR. CHAIRMAN: Should I put
any other amendment separately?

SHRI B. P. MANDAL (Madhe-
pura): I want amendment No. 4 to
be put separately.

MR. CHAIRMAN: All right. I
will now put amendment No. 4 to
the vote of the House.

Amendment No. 4 was put and nega-
tived

MR. CHAIRMAN: I will now put
all other amendments to the vote of
the House.

[Division No. 23]
Abraham, Shri K. M.
Ahmed, Shri J.
Behera, Shri Baidhar
Biswas. Shri J. M.
Chakrapani, Shri C. K.
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Sen, Shri Dwapayan

Sen, Shri P. G.

Sethi, Shri P. C.

Sethuramae, Shri N.

Shambhu Nath, Shrj

Sharma, Shri N. K.

Shastri, Shri B. N.

Sheo Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri

Shukla, Shri S. N.

Shukla, Shri Vidya Charan

Siddeshwar Prasat, Shri

Sinha, Shri Satya Narayan

Snatak, Shri Nar Deg

Sonavane, Shri

Sursingn, Shri

Swaran Singh, Shri

Swell, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Uikey, Shri M. G.

Ulaka, Shri Ramchandra

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandrajit

Amendments Nos. 3, 5, 6, 8 and 9
were put and negatived
MR. CHAIRMAN: I will now put
the original Resolution to the vote
of the House.

“This House resolves that in order
to achieve socialistic pattern ©of
society which is the declared policy
of the Government, necessary
steps such as (a) nationalisation
of foreign trade, general insurance
and steel industry; (b) taking over
of all foreign investment in India;
(¢) fixing of ceiling on urban pro-
perty; and (d) eradication of black
money through demonelisation of
the currency be taken by the Gov-
ernment without any further de-
lay.”

The Lok Sabha divided :

[16.50 hrs.

Daschowdhary, Shri B. K.
Dwivedy, Shri Surendranath
Esthose, Shri B. P.

Gopalan, Shri P.

Guha, Shri Samar

*Shri B. Shankaranand also record ed his vote for ‘NOEg,’-
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Jha, Shri Shiva Chandra
Kachwai, Shri Hukam Chand
Kapoor, Shri Lakhan Lal
Limaye, Shri Madhu
Mangalathumadam, Shri
Mirza, Shri Bakar Al
Misra, Shri Janeshwar
Modak, Shri B. K.

Molahu Prasad, Shri
Nihal Singh, Shn

Patil, Shri N. R.

Ram Charan, Shn
Ramani, Shri K.

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bebabrata
Barua. Shri R.

Bhagat, Shri B. R.

Bhanu Prakash Singh, Shri
Bhattacharya, Shri C. K.
Bist, Shri J. B. S.

Bohra, Shri Onkarlal
Chanda, Shri Ani] K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shrj Y. B.
Choudhary, Shri Valmiki
Damani, Shri 8. R.

Das, Shri N. T.

Dass, Shri C.

Deo, Shri K. P. Singh
Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Dinesh Singh, Shri
Dixit, Shri G. C.

Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Ghosh, Shri P, K.
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
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Ramji Ram, Shri

Ray, Shri Rabi

Roy, Shri Chittaranjan
Sethuraman, Shri N.
Sezhiyan, Shri

Sharda Nand, Shri
Shastri, Shri Parkash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Sinha Shrimati Tarkeshwari
Viswambharan, Shri P.
Yadav, Shri Ram Sewuk

Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, shri 8. C.

Jamna Lal, Shri

Karan Singh, Dr.

Kasturi, Shri A. S.
Katham, Shri B. N.

Kesri, Shri Sitaram

Khan. Shri Zulflquar AM.
Kikar Singh, Shri

Kinder Lal, Shri

Krishna, Shri M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Dr. P.

Nanda, Shri Jamna Prasad
Mane, Shri Shankarrad
Marandi, Shri

Master, Shri Bhola Nath
Menon, Shri Govinda
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Minimata, Agam Dasg Guru ,Shrimati

Mishra, Shri Bibhuti

Naik, Shri G. C.

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhury, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi. Shri Chintamani
Pant, Shri K. C.
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Paokal Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthusarathy, Shri
Patil, Shri S. B.
Patil, Shri § D.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T.
Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhri Singh, Shri
Rao, Shri Jaganath
Ranga, Shri
Rao, Shri Muthyal
Rao, Dr. V. K. R. V.
Rao, Shri V. Narasimha
Reddi, Shri G. S.
Reddy. Shrimati Sadha V.
Rav, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saleem. Shri M. Yunus
Salve, Shri N. K. P.
Sankata Prasad, Dr.
MR. CHAIRMAN: The result of
the division is: Ayes : 36; Noes : 130.
The motion was megatived
16.50 hrs.
RESOLUTION RE: UNEMPLOY-
MENT
SHRI JYOTIRMOY BASU (Dia-
mond Harbour) :  Sir, I beg to move
the following Resolution :—

“This House express its grave
concern at the unprecedented in-
crease I1n unemployment in the
country and failure of the Plans to
create adequate employment poten-
tial and recommends immediate for-

Sarma, Shri A. T.

Savitri Shyam, Shrimati
Saveed, Shri F. M.

Savvad Ali, Shri

Sen, Shri Dwalpayan

Sen Shri P. G.

Sethi, Shri P. C.

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Sheo Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, ghri
Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Sonavane, Shri

Sursingh, Shri

Swaran Singh, Shri

Swell, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Ulkey, shrl M. G.

Ulaka, Shri Ramachandra
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

mulation of a high power All Party

Parliamentary Committee to tackle

the problem immediately and frame

ruies for operating National Finan-

cial Assistance Scheme for the un-
employed.”

We in this country. all of us, are
now sitting over a volcano of unemp-
loyment. Over the last 22 years the
Government is noted for two things in
particular; firstly, their utter failure
to create employment and, secondly,
their success to destrov the existing
ones partly. Whatever plan they
have drawp up during the last 17
years was more to feed the foreign
monopolists and industrialists. The
only target they succeeded in fulfilling

*The following Members also recorded their votes:

Ayes: Sarvashri B, P. Mandal,
Menon, Bhagban Das,

E. K. Nayanar, S. Kundu,
and Kedar Paswan.

Viswanatha

Noes: Sarvashri J. Ramapathi Rao, Ram Dhan. A. N, Mulla, Badrudduja,

D. Amat, D. D. Jena and

Mahendra Majhi.



